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VOLUME 11-1927. 

COUNCIL OF STATE . 
. Monday, tke 29tk .A:ugust, 1927. 

ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE MEM-
BERS OF THE COUNCIL OF STATi) AND THE LEGISLATIV¥ 
ASSi)MBLY. 

H. E. THE VICEROY : Gentlemen, little more than a year ago, I 
invited India to pause and consider seriously the communal situation, and 
I then appealed to leaders and rank and file to pursue peace and cultivate 
a spirit of toleration towards. one another. For several months past I 
have had it in mind again to speak to the conscience and heart of India 
upon that question which still dwarfs all others in her life, hut I have felt 
some doubt as to the most convenient means of doing it. I finally came 
to the conclusion that there was no more appropriate way of reaching the 
ear of the multitudes of India than by addressing them through the reprp--
sentatives of India in the Central Legislature. Accordingly I decided, in 
exercise of the statutory privilege conferred upon me by the Govcrnment 
(If India Act, to ask the Members of the Legislature to meet me here to-day, 
and I am gratified that so large a number of Honourable l\Iembers of both 
Houses should have been able to attend. 

Let me recall the salient incidents of India's recent hilitory. 
I am not exaggerating when I say that during the 17 monthli that I 

have been in India, the whole landscape has been overshadowed by the 
Ilowering clouds of communal tension, which have repeatedly discharged 
their thunderbolts, spreading far throughout the land their devastating 
havoc. 

From April to July last year, Calcutta seemed to be under the mastery 
of some evil spirit, which so gripped the minds of men that in their 
insanity they held themselves absolved from the most sacred restraints of 
hllmaD conduct. Honest . citizens went abroad in peril of their lives from 
fanatical attack, and the paralysis that overtook the commercial life of a -
great metropolis was only less serious than the civic loss thatfiowed from 

'11 naked and unashamed violation of the law, which perforce had to ~ 
reasserted by methods drastic and severe. Since then w~ have seen the 

( 835 ) 
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same Sinister influences at work .in PI:fbi1a,Rawalpindi, Lahore and many 
'Other pl&ces, Ind have been forced ro look UpOn tlat allyss of ltnehained 
human passions that lies too often beneath the surface of habit and of 
law. •• . 

In less·than 18 months, so far as numbers al'e available, the toll taken 
by this bloody strife has been between 250 and 300 killed, 8Jld over 2,500 
injured. While angry temper reigns we are not always sensible of tbe 
tragedy that lies behind figores such as those. The appreciation of it iii 
dulled in the poisoned atmosphere, which for the time prevails, suggest-
ing that such things are inseparable from the defence of principles jealously 
revered, and tempting men to forget how frequently in history the 
attempt h8l; been made to cloak su~b etimes agai:nst society in honourable . 
guise. But let us translate these things into terms of human sorrow ,amI 
bereavement, and let our minds dwelt in pity and in shame upon the broken 
human lives that they represent, mothers robbed of sonlS whose welfare 
they counted more precious th8Jl their own, the partnership of liyes severed. 
th~ promise of young life 4enied. The sorrows of war ate oftcn meroifla:lly 
redeemed, as mltDy 41f us have kn&wn, by an el~ent of self·saerificp 
that transfigures and consecrates them to the achievemebt of BODle hi~h 
purpose. But here, over these domestic battlefields, sorrow holds sway 
unredeemed by any such transforming power, and speaks only of the sense· 
less and futile passions that have el1used it. 

Nor are the lIlany houses of mourning the only me8ll1nre of the datllage 
which is being done to India. 1s there not mnch in lndian social life 
that still cries out for remedy and reform and which enlightened tndia 
of to-day would fain mould otherwise f Nowhete perhaps is the task 
before the reformers more laborious; for in lndia civilisation is age-
long, immemorial; and all things are deep-rooted. in the !past. United 
must be the effort if it is to gain lSuccess ; and on the successful issue of 
such work depends the building of the liidian nation. Yet t~e would-be 
builden; mUMt approach their task sorely handicapped ahd wifh heavy 
heart, so long as the forces to which they would appeal are distracted and 
torn by preMent animosities. For nothing wholesome can flourish in Un-
wholesome soil, and nl) one may hope to build a house to stand "against the 
wind and tile rain and the storm of life upon foundations that Ilre rotten 
tmd unsound. 

And what shall we My of the effect of these troubles upon India's 
progress in the field of constitutional evolution Y There are many who hold 
that the "Very reforms that were designed to lead India along the peaceful 
road of political development have by reason of the political po",er that 
they conferred been directly responsible for the aggravation of tbeAt' 
anxieties. True it most certainly is that national self.government must he 
founded upon the self.government and self-control of individuals. When! 
private citizens do not possess these qualities, political self-Il:0vernment of 
a nation is an empty name, and merely seryes to disguise under an honouT'-
able title the continuance of something perilously akin to eivil war. .. 

And thus this problem, of which the reaotions upon the future of 
India must be so intimate. is a problem with which Great Britain, not leSi 
than India. is vitally concerned. For Indin desires to win self-p;ovemmellt, 
a.nd it is Great Britain's self-appointed task to guide her to this end. 
Surely it is evident that thost' who desire to win. and those who desire to 
lend assistance in the winning. are mutually and vitally confronted with 
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the necessity of laying the spectre that besets the pa' (If tileD common 
hopes. By the logic of our purp08e or deMires, we are partners ir..lthe 
task, and no one of us can here shirk or decline responsibmty~ ~f the, 
burden which India's unhappy dhmIiioD imposes on HovernWnt, the 
figures I gave earlier In my speech are eloquent. It is our- inlllienable 
duty to preserve order and to vindicate the law. We may m~e mistakes 
in doing it ; there are few human beings who can avoid them ; but if 
we make them, they are, believe me, Dli~takes made in the cause of a 
genuine attempt to discharge the difficult and painful duty that is OUI'S. 

But I cannot reconcile it with my conceptiQn of a real and effective 
partn:rship in this matter between Great Britain and India to confine the 
responsibility, either of myself or my GoYernment, to a DUlre repression of 
disorder. Nece88aty as that ii, the situation, as I see it to-day, demands a 
more constrnctiye etfort . 

.A year ago an appeal was made to me by many men of influence and 
difltinction that I shonld take the initiative in convening a conference to 
examine any means that might hold out Ilromi8e of amelioration. For 
reasons which SlPemed to me convincing, I thought it iDadvUiable to take 
that step; and I have not wavered in my com'ietion that my decision was 
well-foWlded. But the passage of events between that time and this hall 
compelled me perpetually to review the trrounds on which I then formed 
my judgment. I had hoped that, in answer to my appeal to the com-
munities, it might not have been impoflliible that they themselves, freely 
taking eounsel together, might have reached an agreement genuine, con-
vinced and thus effecrtive, that would have brought much-desired and long-
soullht relief from these distractions. In this respect my hopes have been 
d18appointed. Partial agreements, it is true, have been reached in regard 
to this or tllat aApect of. the problem, reflecting much honour upon those 
who exposed themselves, I do Dot d()ubt, to coIl8iderable risk with many of 
their own friends in making them. But, so flfr as I Clm judge, those agrel'-
menti.o; have f8i~ed to offer that fundamental solution of the problem, and 
to gain that measure of acceptance, whieh are necessary if we are to win 
through the present distress. And one condition remains constant, which 
is, as I said last year, that no conferenee ean ofTer IlDY hope of success 
unless those participa!ing in it are truly inspired. with a will to peace. 

It was with real pleasure that I observed statements recently in 
t.he press which indicated that fresh efTorts might he made to bring 
together Hindus and Muslims for the discussion of these matters. Any 
such attempt deserves the active good-will and support of all who care 
for India's welfare and good name. I myself have long been considering 
anxiously whetht'r any action by Government could help to stimulate 
thHt Ileneral desire of reconciliation without which nothing can be done. 
H ifol not easy, or perhaps possible, for me to give a pORitive or assured 
amnver to these reflections. In matters of this kind, eacb man must 
!,Iearch his own heart and answer for himself whether he does in truth 
and without reserve desire to play his part al; an apostle of peace, and 
whether those associated with him are like-minded. But this I can say. 
If it were represented to me by the reFlponsible leaders of the great 
~ommunities that they thought a useful purpose might be served by my 
convening a conference myself with the object of frankly facing the 
causes of these miserable difTerenceFl, 'and then in a spirit of determined 
good-will considering whether any practical solution or mitigation. of 
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the~tcould be found, I should welcome it as evidence of a firm resolve 

, to lea"t .~o --ay UDsearched that might disclose means of rescuing India 
from net< 'present' unhappy state. And, if these representations were 
made bJ tltoFlC who occupy such a position in their communit.ies as t.o 
permit '~; to assum~ that the .(lOmmu~ities woul~l accept and abide .by 
~ny decls~ons at. which they' might arrive on their behalf, then, allYlDg 
nay!;elf with them and Fluch other leaders of public t.hought as might 
he willing to assist, I should gladly and cordially throw my whole 
energies into this honourable quest. 

I have been told that any such efforts are foredoomed to failure' 
and that all we might accomplish would be to contribute a few· mor~ 
barren pages to the story of unprofitable discussions. I do not under-
estimate the difficulties; I do not minimise the risk of faiiure. But 
difficulties are meant. to be surmounted, and outward success or failure 
i~ not the sole or the final test of conduct in this sphere. After all, 
n\rruy of the greatest ventures in human history have sprung from what 
the ,,"orld deemed failures. At any given time the evil forces of life 
may be so strong that the efforts we can make against them appear un-
~vailing. Yet to allow this thought to drive us into a posture of feeble 
Mquiescence in something against which our whole moral sense rebels, 
Rnd into losing our will for better things, this surely would be deliberate-' 
ly to turn our back upon everything that makes life worth living. 

There is an epitaph in a small country churchyard of England upon 
an English country gentleman, whose lot had been cast in those unhappy 
days of English history, when England too was torn by religious strife. 
It runs as follows :-

" In the year 16·13, when all thing8 8acred were either demoli8hed or profaned, 
this Church was built by Sir Franeia Shirley, Baronet, wh08e 8ingula.~ 
praise it i8 to have don ... the best thing8 in the worst times, and to have 
boped them in the most calamitous." 

I doubt whether higher testimony could be paid to any man, or more 
concise expression given to the forces by which 'this world is moved. 

There must surely have been times during these latter months when 
Indian patriots, gazing upon their motherland, bruised b~ this in~ern.e
cine and senseless struggle, must have been hard put to It to mamtam 
their faith in India's destiny untarnished, and when manY' must have 
been even tempted to hate the very name of religion, which ought to be 
man's greatest solace and reward. Ye~ may it not b~ that the purpose 
of these trials has been to test the calIbre of our faith, and that some 
oay when the testin!: time is p~st, those w:ho ,with trust in .their hea~ts, 
and hope in their eyes, have striven unceasl~r#y to spread kmdl! feelIng 
among their fellowmen, ,vill reap for India a reward that wIll repay 
terlfold the bitter cost at which it has been purchased f 

You will forgive me, Gentlemen, for ~'p'eaking i~ a strain that may 
set'm to some to accord ill with the. hard.~cts of ~Ife and. the c?mmon 
atmosphere of politics. But I behev~and I thmk India. belleve~ 
in the power of spiritual forces to assert themselves ove~ t~elr materla~ 
expression b~ which they may ofteR be betrayrd. And It is because of 
this belief that is hers and ~ine th8:t I n.ave ventured once more to tra~e 
01)t the only path along which India can lead her peoples to take ~hel'i' 
appropriate part in the fulfilmen~ of the ordered purpose for hUJDaDlty. 




